R
| TEM NO. 27 COURT NO. 3 SECTI ON | VB
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) Diary No(s). No(s).
20529/ 2015
(Arising out of inpugned final judgnent and order dated 26/02/2015
in CW No. 6795/2002 passed by the High Court O Punjab & Haryana
At Chandi gar h)
CHB AND ORS. Petitioner(s)
VERSUS
UJJAL SI NGH SAHNI (DECEASED) THR. LEGAL HEI RS AND ORS. Respondent (s)
(office report for directions)
Date : 08/05/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE S. ABDUL NAZEER
[N CHAMBER|
For Petitioner(s) Ms. Rachana Joshi |ssar, Adv.
Ms. Vandana M shra, Adv.
M. Syed Asif I|qbal, Adv.
Ms. Sruj ana Suman Mund, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
Lear ned counsel for t he petitioners seeks perm ssi on
to withdraw the speci al | eave petition. Per ni ssi on is
gr ant ed. The speci al | eave petition is di smi ssed as

wi t hdr awn.
( DEEPAK MANSUKHANI ) ( SUMAN JAI N)
AR-cum PS Court WMaster



